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Bill
ELECTION TO COMMITTEE

C entral Com m itted  on T uberculosis 
A ssociation  op India

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH ANp FAMI
LY PLANNING AND IN THE MINI
STRY OF WORKS AND HOUSING 
(PROF. D. P. CHATTOPADHYAYA);
I beg to move the following:

“That in pursuance of clause 
3(vii) of the Rules and Re
gulations of the Tuberculosis 
Association of India, tbe 
members of this House do 
proceed to eled, in such man
ner as the Speaker may 
dtrc*rti one member from 
among themselves to serv'* as. 
a member of the Central Com
mittee of the Tuberculosis 
Association of India ince Di. 
A G. Sonar died ”

MK SPEAKER The question is:
“That m pursuance of clause 

3<vn) of the Rules and Re
gulations of the Tuberculosis 
Association of India, the mem
bers of this House do proceed 
to elect, m such manner as 
the Speaker may direct, one 
member from among them
selves to serve as a member 
of the Central Committee of 
the Tuberculosis Association 

of India vice Dr. A G. Sonar 
died” .

The motion was adopted.

13.47 brs,

RE: FOOD CORPORATIONS (AME
NDMENT) BILL

MR- SPEAKER: Bills to be intro
duced. Shri Annasaheb P. Shinde.— 
He is not present here. We will take 
it up after lunch recess.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): On a point of order. 
Regarding item No. 8, where is the 
Minister?

SHRI SEZHIYAN (Kumbakonam) • 
This is a very grave matter. When he 
has given notice that he is going to 
introduce the BUI, he is expected to 
be here and respect the House.

SHRI JYOTIRMOY BOSU: We are 
here waiting and we get only one- 
fourth of his remuneration.

MR. SPEAKER: Is he here?

SHRI S. M. BANERJEE (Kanpur): 
There are three Ministers in the 
Ministry.

SHRI JYOTIRMOY BOSU: It is a 
bieach of privilege of this House. It 
is an utter discourtesy and dishonour 
shown to the House Let this be pla
ced on record. I am speaking as your 
most humble servant

MR SPEAKER: He is a very good 
friend of mine, but something hap
pens to him when he is in that seat

SHRI JYOTIRMOY BOSU- Do you
condone this?

SHRI G VISWANATHAN (Wandi- 
wash): Are we going to tolerate the 
callous manner in which he has trea
ted this House?

SHRI JYOTIRMOY BOSU: The
Minister should be named.

SHRI J AGANNATHR AO JOSHI 
(Shajapur): He may tell us the reason 
why he was absent.

SHRI SEZHIYAN: They do not
give food. At least they should be 
here to introduce the Bill on food.

MR, SPEAKER: This is very un
fortunate. I will give him one or two 
minutes at the most. If he does not 
come I shall disapprove of it. He 
has not given me any information. 
He should have informed me.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): I do not know What 
has happened. There may be some
thing.
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SSHH A  IK *ANffitfBB: *he K tai- 
stj-y tin  a CabJn« MSMrief cad tW» 
dther Mfebatett. But « * #  p> * * 9
without teflBmi tis. H e should Apo
logise, or wtfhdtaw from the House.

SHRi RAJ BAHABfcfc; I certmnly 
apologist.

SHRI JYOTIRMOY BOSU: As a 
very humble servant 0* t&is House 
I would to submit, I suggest, that 
the Minister shtfttfd be ntaed, and 
suspended ftir two days.

SHRI Sv M. BANERJ&E: For at 
least two days.

MR. SPEAKER: At least two days! 
I atm sorry. (Interruption*)

SHRI RAJ BAHADUR; I am sorry 
that for some reason fte is not here. 
I do not know. We have been trying 
to contact him (Interruptions)

SHRI H. N. MUKERJER (Calcutta- 
North-rEast): Thas is not only a lau
ghing matter The matter should not 
be left at that. They should come 
back and reintroduce it some time 
according to the rules. You, Sir, are 
aware o£ the procedure, and you have 
been practising eminently at the Bar. 
This should not be left at that.

MR. SPEAKER: He will have to
come again

SH&J H N MUKERJEE- It lapses 
today as far as we are concerned and 
it goes. You should give them the 
direction. (Interrputnons)

MR, SPEAKER: I have completely 
disapproved of his absence Let me 
know what else I can do.

m m  JYOTIRMOY BOSU: You
swttamleii me for two days the other 
day. Wtoit about tfoe Minister? 
(lnjterr#0*tons)

MR. SM A fcffii: OMor tO m *. fehrl 
Niwrul HWMI 

PROy. 9. MrfftJL liA&Ali rate. (In
terruption*). 

HOt, 
tW 0«ct Item. 

SHRI SAWAR OWHA (C M W ): Ik
is not a question 6f ttterti ftteappre^#L 
You have disapproved of it  Rut the 
question lŝ  it fails through and he 
has to reintooduce It

MR, SPEAKER: It is not introduc
ed. What else can I sayf Can you 
give me any instance where I had to 
put it off? (Interruptions)

SHfcl $AJ BA&ADUR: I am sorry; 
Mr. Shinde is a respected and dutiful 
Minister. Something h*& happened, 
and he has not been able to come here 
m time. Therefore, we have to rein
troduce it at the most, but I do not 
know why they should make so much 
noise about it. (Interruptmni)

MR. SPEAKER: All that I can say 
is, the Minister as absent I do not 
approve of it. So far as the introduc
tion of this Bill is concerned, it is 
not introduced. Nobody is there to 
introduce it. Now, the next item.

13.33 hrs.
INDIRA GANDHI UNIVERSITY 

BILL*
THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN): Sir, I 
beg to move for leave to introduce a 
Bill to establish and incorporate a 
teaching and affiliating University at 
Shillong.

MR. SPEAKER: Motion moved:
“That leave be granted to intro

duce a BUI to establish and incorpo
rate a teaching and affiliation Uni
versity at Shillong”.
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